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He made a representation on 27.2.8% to place him in Group
ide Memo dJdated
&.3.1587 that he was assessed to the pre-revised scales of
pay  of R$.425-700 w.e.f. 1.2.81 in Group II(4) and his

IS

i

fuprther assessment will be processed in Group I1 as  pe

Yalluri/Thyagarajan Comnmittes Report. He made Tuirther

&

siitation on 21.12.95. He was Informed by ord
dated 31.3.97 that on the basis of Assessment Board’s
meeting dated 26.353.27, he has been placed In the scale of
R .2000-3500 w.a.f. 1.2.19%6. The griesvance of the

applicant is  that officials who were holding the same

educational gualifications and performing the sams nature

¢
ot

af  job and responsibilitiss as that of applicant and who

3

were in the pay scale of Rs.425-700f as on 1.2.1981 wers
placed in Group 111 which senabled them to get the soale
ot Rs.l2000-16500 while the samae has been denied to him.

He  has  therefoire prayved that the OM dated 22.6.2001 bes

o
Ch.

gquashed and set aside with dirsction to the respondents
o consider him for induction into Group IIT in terms of

HRAS with all conssguential benefits.

4. Raspondents in theiv reply have stated that HRAS, as
evolved on 1.2.81,, provided benefit of faster trach
assesssmant For movemsnt from one group to anocther for the

staff in wosition a3 on 1.2.81 and those who were

“ass nent bo the  next higher group, besides  minimum
gualification pay scales at the maximum of the scale is an
wesential requiremsnt. Fromotion in  the next group

depends on the educational gqualification besides baing in

the relevant pay scale. aApplicant, though was posssssing

the minimum gualification, did not hold the requisite pay




kaﬂETU$ Will be made «ligible for

4

scale  as was reguired for promotion and therefore hs was

not considered Tor  induction to Group ITI. Circular
dated 26.4.84 is applicable to Senior Draftsmen in  the

-

scale of Rs.425-70 while the applicant was
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draftsman  In the pay scale of Re.380-640. Applicant was
Annanged

it pironotion  under HRAS to the grade  of

T
Rs.425-70 ﬁ in grade TI(S) w.s.f. 1.2.81 but he was not

tha Group II(3E) and assessed to the grade of Re.425-700

woa, . 1.2.81 under HRAS.
5. Heard the learned counsel for the rival contesting
parties and considersd the plsadings

& During the ocourse of the argumesnts, the lsarned

counsgsl Tor the applicant has drawn our attention to the

Y

C

circular dated 26.5.1288 by which it was decidad by DG,

C3IR that draftsman who wars J

=

1 the pay scale of
Re . 205-280 prior o 1.1.73 and were placed in the scals
of  Rs.330-560/380-640 be given the scale of Rx.425-700
motionally From 1.1.73  and  actually from 1.2.87 in
pursuance of Ministry of Finsnce OM dated 11.9.87. He

has  also drawn our attention to the oiroculars dated

26.4.84 and 17.4.86 by which a parson who has  obtained

{3
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Hils Mational Trade ertificate/Diploma in Draftasmen

(Civil)/Diploma in Craftsmen (Drafitsmen)(Civil) obtained

o
-k
cY
&
]
[
i
¢
jex
put
C
=5
re
Yok
_ﬁ

s
&
&
N
&
o
G
Py
@3
(_1:
;’31
8]
ot
jud
[a3

L
b}
C
mad
Yok
e
£
%
o

<

2

months inplant training has besn considered as possessing

a diploma/certificate in Draftsmen of 2-vear duration and
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G
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smant pramotion in




7. On the other hand, respondsnts’ mounsel would submit

that the applicant though posssssing the relevant

was regquired by the NRAS. The circular dated 17.4.86 1s
riot  applicable in applicant’ s Ccase as he  wWas  only a4
junijor draftsman In the pay scale of Rz.360-640. The
criteria  adopted under  NRAD was pay scale along with
gqualifications and not only gualifications as contested

by the applicant. Me  was  correctly  placed on the

oy

combined oriteria of gualification and pay scals in Gr.IX

(3) and assessed to the Grr.I1 (4) in the graags of

R 425-700 w.e.f. 1.2.1%281 under MHRAS.

(43

a. We are unable to agree with tha aforesaid contentions

in dispute that the draftsman who were in the pay scales

of Rs.330-560/380-640 weie given revised scals ot

©

S

Re L d25-700  notionally  Trom 1,73 and  actually from
1.1.1987 in pursuance of Ministry of Finance OM datecd

11.9.1987. Raspondent-CSIR have themselves stated in th

&

impugned OM dated 22.6.2001 that the applicant was
promoted by way of asssssnent promotion to the scale of
Rg 4257000 w.e.f. 1.2.1981. Even the clarificatory
letter dated 17.4.,19386 issued by CaIR makes 1t oclear
that the persons who have obtained their National Trade
Certificate,/Diploma after one-and-half vyears academic
study Followed by 6 months Inplant training will be

considered as  possessing  a diploma/certificate in
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Drattsmen of 2-year duration and will thus be &lig

for assessment promotion in Group IIT in terms of CSIR

2. In this view of the matter, the present 0A is allowed
and the Impughed OM dated 22.46.2001 is guashed and asat

aside. Respondents are directed to consider the case of

months  from the date of receipt of a copy of this ardaer.
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(M., Singh) (Kl1dip gi
Membrar (A ) : Mesmber {J )
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